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Packing of Ghee in secood-lumd 

containers 

1974. SHRIMATI SANYOGITA 
RANE: Will the Minister of CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government are aware 
that some of the vegetable ghee manu-
facturers are packing ghee in second-hand 
containers which are never cleaned and 
often get rusted; and 

(b) what step5 Government propose 
to take to ban the use of · second-hand 
tin containers for packing vegetable ghee? 

THE DEPUTY MINISTEk IN THE 
MINISTRY OF CIVIL SUPPLIES 
(SHR1 MOHAMMED USMAN ARIF): 
(a) Government allowed the packing of 
vanaspati in ~cond-hand tin containers in 
th wake of acute shortaSe of tin plate I 

tin containers in · 1963. However, the 
packing of vegeta ble ghee m second-hand 
containers is negligible. 

No report has been received in the 
Directorate of Vanaspati, Vegetable Oil 
and Fats about the packing being done in 
uncleaned or rusted containers. 

(b) A proposa l to ban the use of 
second-hand tin containers for packing o f 
vegetable ghee is un~er consideration of · 
the Central Governme nt. 

Excise duty dues from Industrial H 

1975. SHRI SAN AT KU MAR MAN-
DAL: Will the .Minister of FINANCE 
be pleased to refer to the r eply given to 
Un tarred Que tion No. 1398 on the 16th 
July 1982 regarding excise duty dues , 
from Indu trial Houses as on 1-4-J 982 
and tate: 

( a) whether the requisiLc information 
has since been collected; 

(b) if so, whether he will lay it on tbe· 
Table 0f the Hou e; and 

(c) if not, the reasons for this abnor-
mal delay and whether he will set ~!own: 

the dare fo r laying of such information? 

T HE MINISTER OF FINANCE 
(SHRl PRANAB MUKH ERJEE ) : (a) 
Yes Sir. 

' 
( b) and ( c) . Copies contammg the 

rt:quisi e information are being sent to 
the Department of Parliamentary Affair 
for 1 ying them on the Table of the 
House. 

M" use of coo::es ions in Jammu and 
Kashmir 

1976. SHRI GULAM RASOOL KO-
CHACK: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether it is a fact that conditions 
governing release of precious raw material 
at highly concessional rates to entrcpre-
nuers claiming to set up 100 per cent 
export-oriented units are being violatedr 
in Jammu and Kashmir; 




